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whose reply needs three or four
sentences. They may not be includ-
ed in that.

About evaluation, we are conscious
of this. The University has made
arrangements  with independent
agencies which will look after the
question papers and giving of marks.
The University will not be giving it;
the outside agency will do if.

SHRI EDUARDO FALEIRO: 1 am
not clear about it. Will they consider
computerisation of evaluation? Se-
condly, if outside agencies are there,
they must be @n putside expert agen-
cy like UPSC ,r NCERT, not any
outside agency. I want to know about
UPSC and computerisation.

SHRIMATI SHEILA KAUL: I am
sorry, 1 would not like to tell you
about it, because there are irregu-
larities there also. 8o, I would like
1o be quite on that, Of course, every
possibility will be explored. As re-
gards the use of computers, what
you have mentioned just now, we
Wwil] try to fing it as soon a5 possible.

SHRI EDUARO FALEIRO: What
about showing the marks?

SHRIMATI SHEILA KAUL: It is
a very good suggestion. We hope to
do it. Thig time we will ask University
1o show the markg of the students who
have passej as well ags of those who
have failed. That will be to the satis-
faction of the students, parents and
others.
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